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RAJU 

This appeal has been filed by J B Marmo Pvt Ltd against rejection of 

the declared value for the import made by them. 

2. Learned counsel argued that the Rule 12 of the Customs valuation 

Rules, 2007 was not followed before rejecting the declared value and 

passing the speaking order. Learned counsel relied on the decision of 

Tribunal in the case of Italic Metalware Pvt. Ltd. Vs. C.C., Mundra (Final 

Order No. A/11464-11469/2023 dated 07.07.2023).  

3. We find that from the Order-In-Original and Order-In-Appeal, it is not 

forthcoming if the procedure prescribed in Rule 12 of the Customs Valuation 

Rules, 2007 was followed. If the revenue wishes to reject the declared value, 

they need to follow the procedure prescribed in Rule 12 of the Customs 

Valuation Rules, 2007. For that purpose the impugned order is set aside and 

matter is remanded to the original adjudicating authority for passing fresh 

order. Appeal is allowed by way of remand. 
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